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Before the National Green Tribunal, Eastern Zone Bench, Kolkata 

1 

M.A No. 20 of 2023 

In Original Application No. l of 2023/EZ 

Dr. Bibhu Dash & Anr. 

Versus 

Bhubaneswar Municipal Corporation 

& Others. 

into the matter. 

...Applicant 

Affidavit on behalf of Bhubaneswar Municipal Corporation, 
Respondent No. 2. 

....Respondents 

1, Sri Rajesh Prabhakar Patil, aged about 47 years, S/o Sri Prabhakar 

Kashiram Patil, at present working as Commissioner, Bhubaneswar 

Municipal Corporation, District-Khurda do hereby solemnly afirm and 

state as follows; 

I am at present working as Commissioner, Bhubaneswar Municipal 

KCorporation and have made myself acquainted with the facts and 

tcumstances of this case and competent to affirm this affidavit. 

That, I have gone through the application filed by the applicants 

before the Hon'ble Tribunal and also gone through the order dated 

09.07.2023 and 19.07.2024 passed by this Honble Tribunal. I am 
herwise acquainted with the facts of the case and the connected official 

g9ecords. 
That this affidavit is being affirmed in pursuant to the solemn order 

aated 19.07.2024 passed by the Hon'ble Tribunal, whereby the Hon ble 

Tribunal was pleased to direct the answering respondent to file response 
to affidavit dated 18.07.2024 filed by the Manorama Estates Welfare 
Society i.e. Respondent No. 1. 

That in compliance with the said Order dated 19.07.2024 of this 

Hon'ble Tribunal, the answering respondent has directed the Executive 

Dngineer, Drainage Division of Bhubaneswar Municipal Corporation to 
Rquired 



physical 

verification/enquiry 
of the 

area 
in 

question 

duly 

subm
itted 

its 
report 

th
e 

after 

Engineer 

the 

That 

5. 
a. That, 

the 

Disposal 

capacity 
on 

Nigam
ananda 

Lane-2 
is insufficient 

and 

proposal 
for 

additional 

storm
 

discharge 

into 

the 

N
igam

ananda 

Lane-2 b. That 

the 

M
anoram

a 

Estate 

society 

ahs 

not 

done 

Rooftop 

harvesting. 

The 

Surface 

runoff 
of the 

M
anoram

a 

Society 

during 

rainfall 

can 
be 

addressed 
by 

adopting 

Rooftop 

harvesting 

and 

ground 

recharge 

m
ethodology. 

The 

rooftop 

storm
 

water 

drainage 

plan 
to 
be 

prepared 

scientifically 
and 

C. That, 

again 

the 

Sew
age 

issues 
of the 

M
anoram

a 

Society 
to 

be 

addressed 
in 

consultation 

with 

W
ATCO 

Sew
erage 

for 

pum
ping 

A
 

copy 
of the 

said 

report 
is annexed 

That, 

this 

answ
ering 

Respondent 

No-2, 

Bhubanesw
ar 

M
unicipal 

Corporation 

craves 

the 

leave 
of this 

H
on'ble 

Tribunal 
to 

file 

further 

affidavit 
if necessary 
for 

proper 

adjudication 
of this 

case. 

6. 

It is therefore 

respectfully 

prayed 

that 

Hon'ble 

Tribunal 

may 

pass such 

other 

order 

or 

orders 

as 
it deem

 
fit 

and 

proper 
in 

the 

7. 

are 

usually 

kept 

and 

That 

th
e 

statem
ents 

m
ade 

in
 

paragraph 
1 to 
5 are 

based 

on 

m
aintained 

by 

the 

answ
ering 

respondent 
in 

the 

ordinary 

course 

of 

business 

and 

w
hich 

I 

8 

subm
ission 

before 

this 

Hon 
ble 

Tribunal. Corporation 
hrbanePBNE 

ldentifjed 
bgO 

nesw
ar 

A
charyà 
Govt. 
f India 

Odisha, 
B8SR, 
Dist-Khurda 

Regd, 
No,-7791/2009 

lagyneswar 
Acnarya 

Dist.-
Khurda Regd. No 

-7791/2009 eoSR, 
0disha 

A
dvocate 

R
M

EN
 

m
aking 

the 
following 

observations: 

said 

E
xecutive 

is inadequate. 

subm
itted 

for 
vetting. 

station/alternative 

m
ethodology 

for 

efficient 

disposal 
of household 

grey 

and 

black 

w
ater. herew

ith 

and 

m
arked 

as A
nnexure 

"A
". 

interest 
of 

justice. 

belief 
to 
be 

true 

and 

rest 

thereof 

are 

my 

hum
ble 

inform
ation 

derived 

from
 

th
e 

record 

w
hich 



A
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m

issioner( 
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ise 
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m
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M
ISC 

A
pplication 

no. 
20 
of 

2023 
by R

espondent 

no.1 

M
anoram

a 

Estate 

W
elfare 

Society 1. The 

D
isposal 

capacity 

on 

N
igam

ananda 

Lane-2 
is insufficient 

and proposal 
for 

|2. 

The 

M
anoram

a 

Estate 

society 

has 

not 

done 

Rooftop 

harvesting. 

The surface 

runoff 
of the 

M
anoram

a 

Society 

during 

rainfall 
can 
be 

addressed 
by adopting 

Rooftop 

harvesting 

and 

ground 

recharge 

m
ethodology. 

The 

rooftop 

storm
 

w
ater 

drainage 

plan 
to 

be 

prepared 

scientifically W
atco 

Sew
erage 

for 

pum
ping 

station/ 

alternative 

3. Again 

The 

Sew
age 

issues 
of 

the 

M
anoram

a 

Society 
to 
be 

addressed 
in 

m
ethodology 

for 

efficient 

disposal 
of 

household 

grey 
and 

black 

water. 

consultation 
with 

Executiv�ENgineer 
Drainage 
Division, 
BM

C 

Nothing 
to 
br 

written 

below 
this 
line 

additional 
storm

 
discharge 

into 

the 

N
igam

ananda 

Lane-2 
is |inadequate. 

and 
subm

itted 
for 

vetting. 
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